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The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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... (Interruptions)

HON. SPEAKER: Please take your seats.

11.01 hours

OBITUARY REFERENCES
HON. SPEAKER: Hon. Members, I have to inform the House of the sad demise of
Shri Ram Naresh Yadav who was a member of the 6™ Lok Sabha representing the
Azamgarh Parliamentary Constituency of Uttar Pradesh.

Shri Yadav was the Chief Minister of Uttar Pradesh from 1977 to 1979 and
also served as Governor of Madhya Pradesh and Chhattisgarh. Shri Yadav was
also a member of the Rajya Sabha and the Uttar Pradesh Legislative Assembly.
Shri Ram Naresh Yadav passed away on 22 November, 2016 in Lucknow at the
age of 88.

We deeply mourn the loss of Shri Ram Naresh Yadav and I am sure the
House would join me in conveying our condolences to the bereaved family.

Hon. Members, I have also to inform the House about the sad demise of the
renowned singer, composer and carnatic musician Dr. M. Balamuralikrishna on 22
November, 2016 at the age of 86.

A child prodigy, Dr. Balamuralikrishna rose to become a musician of
immense versatility. Dr. Balamuralikrishna was awarded Padma Vibhushan and
the French Government’s Chevalier of the Ordre des Artes et des Lettres (Order of
Arts and Letters).

Dr. Balamuralikrishna excelled not only as a singer but left his imprint as a
composer, poet, multi-instrumentalist and innovator of ragas, taalas and also as an
actor. In his passing away, India has lost a great musician.

We deeply mourn the loss of Dr. M. Balamuralikrishna.

Hon. Members, the House condemns the loss of innocent lives in the

dastardly terrorist attack at a mosque in Kabul, Afghanistan.  Strongly
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condemning the terrorist act, the House reiterates that the people of India firmly
stand with their Afghan brothers and sisters in fighting all forms of terrorism and
demanding immediate end to all support and safe havens and sanctuaries for
terrorists.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.
11.03 hours

(The Members then stood in silence for short while.)
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... (Interruptions)
HON. SPEAKER: I will allow you but not now. You can raise it after the
Question Hour.

... (Interruptions)
11.05 hours

(At this stage, Shri Kalyan Banerjee and some other hon. Members came and
stood on the floor near the Table.)

HON. SPEAKER: Do you want the same thing? Do you have the same demand?
... (Interruptions)

HON. SPEAKER: That will be after the Question Hour.
... (Interruptions)

SHRI MALLIKARJUN KHARGE (GULBARGA): We want Adjournment

Motion. ... (Interruptions)

HON. SPEAKER: I know it is Adjournment Motion but I will not allow you now.
... (Interruptions)

3t AfcoTol TS 39 W fSTHIA BF1 Sl § i AR 9¢ § 75 F &l A R gab

21... (cgas)

HON. SPEAKER: It is the same thing every day.
... (Interruptions)

HON. SPEAKER: If it is Adjournment Motion, you can raise it at 12 o’clock.
... (Interruptions)

11.06 hours

(At this stage, Shri Ravneet Singh and some other hon. Members came and stood
on the floor near the Table.)

HON. SPEAKER: I am sorry.

... (Interruptions)
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11.07 hours
ORAL ANSWERS TO QUESTIONS

HON. SPEAKER: Question No. 121, Shri Ravneet Singh.

Q. 121)

$t vgee Rig wear: # oMues Aemw | AR W SN W geT @medl g 5w e
TSP AT H Aellge PAfaedd & AU WReR & PIs HM 7. (AqYH) W< Bd I Th
IR < fHAHeR e a9 SRl & 3R g R® A W &9 fhadier As a1 Il 8, fp
= H J-dH fFariie’ & WH §9a1 8, 3R 98 deide @ oy dl 25 fHarFeR & Uh
ATEfhel IS & TG S A &5 H WG HIY IUSA B M & ol STt 2. (STaem)

# e HEmH W HA S W A1 @rEd g {6 R dedrge dAfaead & forg dig
W §7 TS U Pfdeidct Sba URAT H, Ul Suare uRam # el oft, ar@ amyelt
IyATE TRAT # U dfaefddt B, Afep Sdhd TRaT J 3re &1 T B ... (cgawm)

# S AegH W AEG HAT SN W ST A8l g b T WRBR BT bls dcarse
FAfdefddt o1 faar 27, (ragm)
st g Rig dmR: 99T ol off, YRT WRBR AR 39 YBR &I HAfdefde! g™ Bl
HOU @l Bl ...(FAU) A GEEEAT Sh @l wefiedr R Rvea e B sww
URGRT T 9g arell B SR @Rl @ gfawrg W g atelt gl ... (TagE) qaTHA dSh
AT & AT §9 UPR DI J4 89 Al 4 PV fqaR T8l a1 g, dfpd W <91 & forg
WRA TRHR B S ASHT 8, SHH PGS | S8 Sirer Smeeht, sedt anfior & oft enfivet
g, Ted fl wfiet € &R oy wi ot wnfiret €1 39 fen & & 9 <& g1 (craem)

SHRI ADHALRAO PATIL SHIVAJIRAO: Thank you, Madam Speaker. ...

(Interruptions)

As per the answer given by the hon. Minister, I do not find any proposal
received from the Government of Maharashtra in the last two years. ...
(Interruptions) 1 would like to know what is the reason for Maharashtra

Government not submitting any proposal for Pradhan Mantri Gram Sadak Yojana
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as there are many roads to be connected and undertaken in Maharashtra State. ...

(Interruptions)

HON. SPEAKER: I am sorry. This is not the way.
... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 12 o’clock.
11.09 hours
The Lok Sabha then adjourned till Twelve of the Clock.
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12.00 hours
The Lok Sabha re-assembled at Twelve of the Clock.
(Hon. Speaker in the Chair)

OBSERVATION BY THE SPEAKER
Disapproving and deprecating behaviour by Member

HON. SPEAKER: Hon. Members, today while the Question Hour was in progress,
Shri Akshay Yadav, MP tore some papers and threw these towards Speaker’s
podium and the Table of the House. Rule 349 (xxi) of the Rules of Procedure and
Conduct of Business in Lok Sabha inter-alia provides that while the House is
sitting, a Member “shall not tear off documents in the House in protest”. This
conduct of Shri Akshay Yadav is in gross violation of the norms of standards and
etiquettes laid down under Rules and Conventions of the House. This conduct is
not proper on the part of the Member and also for the dignity and prestige of the
House.

I, therefore, while expressing my grave displeasure over the conduct of Shri

Akshay Yadav, warn him to refrain from such disorderly acts in future.
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12.01 hours

RESIGNATION BY MEMBER
HON. SPEAKER: Hon. Members, I have to inform the House that Captain
Amarinder Singh, an elected Member from the Amritsar Parliamentary
Constituency of Punjab, has resigned from the membership of Lok Sabha. I have
accepted his resignation with effect from 23" November, 2016.

... (Interruptions)
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HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Sarvashri H.D. Devegowda, Mallikarjun Kharge, Kamal Nath, Jyotiraditya
M. Scindia, K.C. Venugopal, Sudip Bandyopadhyay, Dharmendra Yadav, Dr. A.
Sampath, Prof. Saugata Roy, Shrimati P.K. Sreemathi Teacher, Sarvashri Jitendra
Chaudhary, Jai Prakash Narayan Yadav, K.N. Ramachandran, Md. Badaruddoza
Khan, P. Karunakaran, Md. Salim, Dushyant Chautala N.K. Premachandran and
Kodikunnil Suresh on different issues.

The matters, though important, do not warrant interruption of business of
the day. The matters can be raised through other opportunities.

I have, therefore, disallowed all the notices of Adjournment Motion.

... (Interruptions)

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, they are very-very

important.... (Interruptions)

12.03 hours

(At this stage, Shri Kalyan Banerjee, Shri Kodikunnil Suresh and some
other hon. Members came and stood on the floor near the Table.)
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12.04 hours
PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid on the Table.
... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND

SPORTS AND MINISTER OF STATE IN THE MINISTRY OF WATER

RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION

(SHRI VIJAY GOEL): Madam, I beg to lay on the Table:-

(H O A copy of the Annual Report (Hindi and English versions) of the
Lakshmibai National Institute of Physical Education, Gwalior, for
the year 2014-2015, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Lakshmibai National Institute of
Physical Education, Gwalior, for the year 2014-2015.

(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 5386/16/16]

... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF
STATE OF THE MINISTRY OF COAL, MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY AND MINISTER OF
STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL): Madam, I
beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the Hindustan Copper
Limited and the Ministry of Mines for the year 2016-2017.
[Placed in Library, See No. LT 5387/16/16]
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(i)

(iii)

(iv)

)

(vi)

16

Memorandum of Understanding between the Mineral Exploration
Corporation Limited and the Ministry of Mines for the year 2016-
2017.

[Placed in Library, See No. LT 5388/16/16]
Memorandum of Understanding between the NHPC Limited and
Ministry of Power for the year 2016-2017.

[Placed in Library, See No. LT 5389/16/16]
Memorandum of Understanding between the NHDC Limited and
NHPC Limited for the year 2016-2017.

[Placed in Library, See No. LT 5390/16/16]
Memorandum of Understanding between the North Eastern Electric
Power Corporation Limited and the Ministry of Power for the year
2016-2017.

[Placed in Library, See No. LT 5391/16/16]
Memorandum of Understanding between the THDC Limited and the
Ministry of Power for the year 2016-2017.

[Placed in Library, See No. LT 5392/16/16]

(2) A copy each of the following Notifications (Hindi and English versions)

under sub-section (1) of Section 28 of the Mines and Minerals (Development and

Regulation) Act, 1957:-

(1)

(i)

The Atomic Minerals Concession Rules, 2016 published in
Notification No. G.S.R.677(E) in Gazette of India dated 11" July,
2016.

The Mines and Minerals (Contribution to District Mineral
Foundation) (Amendment) Rules, 2016 published in Notification
No. G.S.R.837(E) in Gazette of India dated 31% August, 2016.
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(iii) S.0. 2356(E) published in Gazette of India dated 11™ July, 2016,
making certain amendments in the First Schedule of the Mines and
Minerals (Development and Regulation) Act, 1957.

[Placed in Library, See No. LT 5393/16/16]

(3) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 394 of the Companies Act, 2013:-

(a) (1) Review by the Government of the working of the Neyveli
Lignite Corporation Limited, Chennai, and its subsidiary
companies NLC Tamilnadu Power Limited and Neyveli Uttar
Pradesh Power Limited for the year 2015-2016.

(i1)) Annual Report of the Neyveli Lignite Corporation Limited,
Chennai, and its subsidiary companies NLC Tamilnadu Power
Limited and Neyveli Uttar Pradesh Power Limited for the year
2015-2016, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 5394/16/16]

(b) (1) Review by the Government of the working of the Coal India
Limited, Kolkata, and its subsidiary companies for the year
2015-2016.
(i1))  Annual Report of the Coal India Limited [Volume I and Volume
IT (Part I & II)], Kolkata, for the year 2015-2016, and its
subsidiary companies alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 5395/16/16]

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI PON RADHAKRISHNAN): 1 beg to lay on the Table:-

(1) A copy a copy of the Memorandum of Understanding (Hindi and English

versions) between the Kamarajar Port Limited and the Ministry of Shipping for the
year 2016-2017.

2 @

(i)

[Placed in Library, See No. LT 5396/16/16]

A copy of the Annual Administration Report (Hindi and English
versions) of the Chennai Port Trust, Chennai, for the year 2015-
2016, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Chennai Port Trust, Chennai,
for the year 2015-2016.

[Placed in Library, See No. LT 5397/16/16]

(3) A copy each of the following notifications (Hindi and English versions)
under sub-section (4) of Section 212 of the Motor Vehicles Act, 1988:-

(1)

(i)

(iii)

(iv)

The Central Motor Vehicles (9" Amendment) Rules, 2016 published
in Notification No. G.S.R.868(E) in Gazette of India dated 8"
September, 2016.

The Central Motor Vehicles (10" Amendment) Rules, 2016
published in Notification No. G.S.R.880(E) in Gazette of India dated
14" September, 2016.

The Central Motor Vehicles (11™ Amendment) Rules, 2016
published in Notification No. G.S.R.889(E) in Gazette of India dated
16" September, 2016.

The Central Motor Vehicles (12" Amendment) Rules, 2016
published in Notification No. G.S.R.895(E) in Gazette of India dated
20™ September, 2016.
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(v) The Central Motor Vehicles (13" Amendment) Rules, 2016
published in Notification No. G.S.R.904(E) in Gazette of India dated
23" September, 2016.
(vi) The Central Motor Vehicles (14" Amendment) Rules, 2016
published in Notification No. G.S.R.905(E) in Gazette of India dated
23" September, 2016.
(vi) The Central Motor Vehicles (15" Amendment) Rules, 2016
published in Notification No. G.S.R.903(E) in Gazette of India dated
23" September, 2016.
(viii) The Central Motor Vehicles (16" Amendment) Rules, 2016
published in Notification No. G.S.R.954(E) in Gazette of India dated
5™ October, 2016.
(ix) The Central Motor Vehicles (17" Amendment) Rules, 2016
published in Notification No. G.S.R.953(E) in Gazette of India dated
5t October, 2016.
(x) The Central Motor Vehicles (18" Amendment) Rules, 2016
published in Notification No. G.S.R.963(E) in Gazette of India dated
7" October, 2016.
[Placed in Library, See No. LT 5398/16/16]

(4) A copy each of the following Notifications (Hindi and English versions)
under Section 10 of the National Highways Act, 1956:-
(1) S.0.2489(E) published in Gazette of India dated 21* July, 2016,
regarding rates of fees to be recovered from the users of National
Highway No. 6 (New NH No. 53)(Amravati-
Gujarat/Maharashtra Border Section) in the State of
Mabharashtra.
(ii))  S.0.2490(E) published in Gazette of India dated 21* July, 2016,

regarding rates of fees to be recovered from the users of National
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(iii)

(iv)

)

(vi)

20

Highway 10 (Delhi/Haryana Border Rohtak-Hissar Section) in
the State of Haryana.

S.0. 2524(E) published in Gazette of India dated 25 July, 2016,
making certain amendments in the Notification No. S.O. 422(E)
dated 21 February, 2013.

S.0.2694(E) published in Gazette of India dated 1" August, 2016,
regarding rates of fees to be recovered from the users of National
Highway No.3 (Pimplegaon-Nashik-Gonde Section) in the State
of Maharashtra.

S.0.2695(E) published in Gazette of India dated 1" August, 2016,
regarding rates of fees to be recovered from the users of National
Highway No. 148D (Bheem-Parasoli-Gulabpura-Shahpura-
Jahajpura-Hindol-Nainwa-Uniyara Section) in the State of
Rajasthan.

S.0. 2696(E) published in Gazette of India dated 1" August, 2016,
regarding rates of fees to be recovered from the users of National
Highway No.4B (New NH 348) & 4 (New NH 48) in the State
of Maharashtra.

(vii)  S.0.2723(E) published in Gazette of India dated 17" August, 2016,

regarding rates of fees to be recovered from the users of National
Highway No. 3 (Agra-Gwalior Section) in the State of Uttar
Pradesh.

(viii) S.0.2820(E) published in Gazette of India dated 31 August, 2016,

(ix)

regarding rates of fees to be recovered from the users of National
Highway No0.200 in the State of Chhattisgarh.

S.0. 2846(E) published in Gazette of India dated 2™ September,
2016, making certain amendments in the Notification No.

S.0.838(E) dated 5™ December, 2008.
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(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

21

S.0.2909(E) published in Gazette of India dated 9t September,
2016, regarding rates of fees to be recovered from the users of
National Highway No. 25 (MP/UP Border-Shivpuri-Bhognipur
Section) in the State of Uttar Pradesh.

S.0.3010(E) published in Gazette of India dated 21* September,
2016, regarding rates of fees to be recovered from the users of
National Highway No0.458 (Ladnu-Khatu-Degna-Merta City-
Lambia-Jaitaran-Raipur Section) in the State of Rajasthan.

S.0.3011(E) published in Gazette of India dated 21* September,
2016, authorising National Highways Authority of India to
collect, either through its officials or through a contractor fee for
the use of four lane bypass to Agra City in the State of Uttar
Pradesh.

S.0.3012(E) published in Gazette of India dated 21* September,
2016, regarding exempting Kaliabhomora Bridge over river
Brahmaputra on National Highway No. 37A in the State of
Assam from levying of user fee.

S.0.3097(E) published in Gazette of India dated 30" September,
2016, regarding rates of fees to be recovered from the users of
National Highway No. 5 in the State of Andhra Pradesh.

S.0.3098(E) published in Gazette of India dated 30" September,
2016, authorizing the concessionaires of BOT (Toll) Projects,
mentioned therein for levy and collection of user fee.

S.0.3271(E) published in Gazette of India dated 24™ October, 2016,
regarding rates of fees to be recovered from the users of National
Highway No. 6 (New NH 53) (Talegaon-Amravati-
Gujarat/Maharashtra Border Section) in the State of
Maharashtra.
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(xvii) S.0.3381(E) published in Gazette of India dated 3" November,
2016, regarding rates of fees to be recovered from the users of
National Highway No. 13 (New NH 50) (Hospet-Chitradurga
Section) in the State of Karnataka.

[Placed in Library, See No. LT 5399/16/16]

... (Interruptions)

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): Madam,
on behalf of Shri Ajay Tamta, I beg to lay on the Table a copy of the
Memorandum of Understanding (Hindi and English versions) between the
National Textile Corporation Limited and the Ministry of Textiles for the year
2016-17.

[Placed in Library, See No. LT 5400/16/16]

... (Interruptions)




24.11.2016 23

12.05 hours

STATEMENT BY MINISTER
Status of implementation of the recommendations contained in the 272nd
and 277th Reports of the Standing Committee on Human Resource
Development on Demands for Grants (2015-16 and 2016-17 respectively),
pertaining to the Department of Youth Affairs, Ministry of Youth Affairs and
Sports”

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
(SHRI VIJAY GOEL): I beg to lay a statement regarding the status of
implementation of the recommendations contained in the 272" and 277" Reports
of the Standing Committee on Human Resource Development on Demands for
Grants (2015-2016 and 2016-17 respectively), pertaining to the Department of
Youth Affairs, Ministry of Youth Affairs and Sports.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 5401/16/16
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12.06 hours

MATTERS UNDER RULE 377"
HON. SPEAKER: Hon. Members, the Matters under Rule 377 shall be treated as
laid on the Table of the House. Members may personally handover text of the
matter at the Table as per the procedure.

... (Interruptions)

* Treated as laid on the Table.
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(i) Need to take stern legal action against persons involved in desecration
or insult to National Flag and National Anthem.

$ft AT TSt (WSRT-TMfGAT) Q¥ H SMddbanadl B AG H AT BIRIHAT DI TSy AR
U RN TR T B "Rl ¥ gy B W T TS 6, ¥ H IAKdg W 989 3R
RIS AT IS &9 & MTHH B RBrRIdl & Threr § I Gdeft 7 W faoed gl

BIelifh ISGEaST 3R A & JYAM & e H BT BIIAre! g Foll B Y8 gl 3dd
foy ARPR AT Mrae 3% 9T ¢ § AvEA R Tae 1971 3R "W dIS Siiw AT

2002" 97 W B

H ARBR A ATUE AT AR b g WRBR, LIS AR AN BT T Gead

HN 3R DT A B Tl B AT FRA IR TS I HOR HeH I3 &g Al Dl

feenfeer SR BT &Y AR B
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(i) Need to set up AIIMS like Institute at Deoghar in Jharkhand.

SHRI NISHIKANT DUBEY (GODDA): With respect to the proposed plan to
set up AIIMS like Institute in each state of the country and I wish to raise the
concerns of the people of Santhal Pargana region in Jharkhand.

The state Government of Jharkhand has worked towards the AIIMS plan by
allotting land including making available 200 acres of land at Deoghar which is a
district in the state and home to the famous Dwadash Jyotirling and Shaktipith,
where 5 crore pilgrims visit every year as well as the site for an upcoming
international airport.

My insistence for setting up the AIIMS like Institute at Deoghar is mainly
on account of its geographically central location and ease of commuting for the
patients from across Deoghar-Dumka and Godda. Deogarh is on the Kolkata-Patna
main rail route and also connected with three National Highways.

Deoghar is one of the centre points of the Santhal Pargana region and as
you are aware, the entire Santhal Pargana region is backward, poor and suffers
from utter deprivation. This area does not have any medical facilities at all and
needless to say the reduction on public health spending and the growing
inequalities in health and healthcare are taking its toll on the marginalized and
socially disadvantaged population of Santhal Pargana. This area is prone to
malnutrition with an estimated 75 per cent children and mothers being anemic.

Accordingly, I would like to once again request that given the availability
of land, the central location, transportation infrastructure and the needs of the
people of Jharkhand, it is highly desirable that the AIIMS be set up at Deoghar,

Jharkhand and a decision to this effect may be taken at the earliest.
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(iii) Need to check firing by Pakistan on the border area
of Jammu and Kashmir.

N Jra fFoR (F7) : UfFEE B R®RE A A B @ WA S Hdg H IR Dy
WHR A FRY 8 5 TH-HR 4 AHATEd el § qIfbe™ &1 @Re A 8 & WAl B
RIeh & IR AP S HaH Il SR |




24.11.2016 28

(iv) Need sanction funds for construction of Hostels for students
in Agar Malwa district, Madhya Pradesh.

#f ASAA AR (IOFQ) : AR FHGT & [OTTg (W8T Uaw) J&ud: HfY var &5 &l I8 &
Rl @1 arofifdedr BN vd By Icure dadl Bl w M9 g & & Taufsd et smR-
Arerar ¥ el &1 Qe WR geM 9 e 1 JEaR-UR DR ST S, S
HABIRAT FATAT, WRA WDHR R dldd d Al & Iy 100-100 IR arel 4R
Afeer sramEN A fFy oM & g e @t T g s forg # amafiEl o ik ¥
AR 31 7RG @ QNI =1 iR ISR #3Terd &1 g=are i Hxal g

AN a8 Wigd A e | ol 9 sE-uEmwel @ feq arell giamsi
¥ dfd B U e g

# AR A S A SrRIg dRAT Aredr g 6 Saa aFl sEENil @ oy A &g
TR R B g 2w gee w|
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(v)  Need to declare Jherda to Sirohi road as a National Highway.

$t qaott TH. T (TTEiR) : ORI RUT ST I gmR1 IS ISHET (168) BT faham
gl TR fRIT IR I RS IO arn HeR Yae) B §U g W ISGE O 62 |
et STrar 21 SRSl & RRE Ant W fea-ufafes misal ot e gedl S <@ 81 @ a)e |
TE ASH T AR A e & HROT R a18+1 BT JANTHT dedl off %81 8 39 A1 W
HeR 3R YaeR &1 1 IIETE! el WX 2 39 ™ & U fod # ¢fths ST 81 91T 3@ 31
a8 i 7l R o ARST BT TRt M aTel BTET B 1R ATRAT DI BIH! IR
BT AT HIAT TSdl 8, SV VAR 3R AR W & U 39 AN W) 939 &1 &\t
EEIRSIN

31d: 3RSl ¥ RIS A1 W ARG @ ged §91d bl G@d g 59 AN Dl I
RIS B Y|
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(vi) Need to improve rail services in Jamshedpur
Parliamentary Constituency, Jharkhand.

N fAeE av7 WAl (GEER) ¢ W EEA 4F STRISR & SHfed § S siftmeayel gw
A Y W GEfd g o Frefaiea 81 fAfed § 6 a8l W goHl s 459 € 9.,
g A1.aME. v, SR BIR IfM &1 I8i 1 Bfce el B aui d QR A6 2l (1) |refen
gIeiiTe & 41 diees ¥ (2) TR IR Jgedl (S & 9= Rufgars § (T8 ) & 913
< Fodl § 91 ¥ RETer g ) oS IR vd argpforar RNl @7 5 v ugd
& Wil et gt g1 fR ot Yeld & g1 ol db bRl YR & | DI Y T8l febar T
21T & WA QA AR AR, TS iR S q 'elRe (Hage) # Wiad @ S
Tq ETefe W IR Q¥ ORE SOR € ST TYIHIbRul fhar S de1 greiqiTe, ST,

T, MA"R W D a1 T4 Ai<diaxvl fhar S| & 98 vad arsal &l fawr (1)

AP TAT FERFMST B §Y AU & JSHIRT I (2) HIog | A1PHA (1) q® 9 Qi Xerd

ARl BT WG & ATH-T1T T YIRS T AT 8, 39 B B Sea Yo fHa1 S|
3 H A H#A SN W A HRAT g [ SWad @l AR BN OGR HA DI Gl DY
S|
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(vii) Need to open more branches of Nationalized banks in
Maharajganj district, Uttar Pradesh.

it dahol dieNt (WERIGES) @ S, & 999G AeRONS WY1 994y et a3 g1 98 S9ug
YRA--TUTe AT 1 &3 &1 I8l & AT a1 &A1 | AR Bl gee J qeR O & redl Bl
JER BF & A AST I W& H Dg 9AT I S A RQA9El & ifiemrl/eHEt a9 2l
39 ANIRET T8l W DB oy I, a1 78 I W 8| Xeld A1 TS M A Al ST
BT 1 oug # Ay om-ad & foy waia e § Isiad o @ wEg T 8 | e
AT Dl BISASAl BT AHAT DHIAT TS @l 2| debi Bl WA@Y R 81 B DR WAl GReDI Dl
ST g AR & Y S-S # STURISe Je@l §RT o[euTe @1 Rreprad ¥l a7l &l gl

R B WHR A JIRY & b U & SIS HERISHIS H IGAhd debl b1 Mm@y
T AT H Wlel S Bl ATQT Y& B DI Rl B
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(viii) Need to set up a Solar Park in Rohtas district, Bihar.

#it B4 THAE (WERM) AR GGG & 9aRAE ([9ER) & ga e Radbeer |
AR ABAT HIC qPb UGSl SHIF H Aok T Sl R M 3Maedd 8l Seola i &
5 oTEIT EvS (HFR) & Pl 108 WAl H WA 3 WAl P & fAEdeT 8 9 B, o
fearedl I I8 ST DR H Qa1 g3l & a2 Jgard e & fAureis vd e
ARG a9 99T & 311y & HRYT 98 [Aegdid_ol T8l 8 a1 <& 2l

ISR Ul ! RITAT & Y 500-1000 TS Y DI faegehdl gl &, forqed! qaiw
SUE & Ud A BIc TRAR T4 28 Hiel b1 gRfY § Bl gar 2l

HIeR Ui &1 RO § fJstell 7d ot 9 dfea s a3 & a1 st & e
e fl| fAStell gd urit & srv@ # ASl & AIRBI BT AP, 3NEIH vd A A
Jawg © A1 Rem o T a1 wder 9ftd 89 & SR $HT IS SiueRE
g glagsll | dfad 81 & HRU I8 &7 AT B GHRT F O aje gAIAd 2l

Ao 4 dfd e & IAM gg A JEHAT St & ge Uik g | s
HEAYO! STH-FHRAT BT HeI o1 Ay i g &l

31 A O Ry ® 5 Hior e &) R g JUeiY gWd SRAS B al
BHUT Bl Y|
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(ix) Need to make proper arrangements to enable farmers to purchase seeds,
fertilizers and other agricultural material with old 500 and 1000 rupee notes.

it waure g (We) @ # IRPR & e sffadsayul v 500 3R 1000 WA &
e & & IRW fHaEl B fAaear @ snase HA1 @rEar g o 6 wdfifed 7 f wRa
TH FHY YT T T AAHTY AR BT AR AR Wl ¥ FEd € B ARG B s wa-
gfergl # 99 Bl gl Al & oy 48y sragar A AR T Badl Bl gaATg, WD
g, Toed (I, A9z, 9 3R W), [aed (A, WA iR o) 3fR i) HF g &1
T Bar gl 9 Al fhami B i, Wi iR PleAred Tai s WieH! TSl 8, O
HIHRT 500 3R 1000 FAY & ACi P dae AR [dre & g dai iR Srperi § ol
R BaR TN el Bl U A TSl H fRAE Wd B Jars bR, g3 & forg i, @
3R PieTed garsal wder & foy sfeagal 9§ 93 W@ 21 W # fham & fow w8 a8
e 1 feiRer € fhar war §1 ol fhar g’ 500 SR 1000 WY BT AlC Wdrl B
Ge, dI91 3R HIcAe® Jag Iuael Hg oy |

T R W 77w § 5 Wy o=, Uorar uui, fasren 3fifthal &1 aRg &8
STE I i BTy, Tad BRI slfe § fpami I 500 3R 1000 WUTY 6T Al ATy
9, e sAMfe AR Ue @ ST IR A1 & A1 ARG HHAN, S I B A S
PR ©, P A Mo AT SMY 6 fHami gR1 500 3R 1000 FUY BT AC oG & w4 H
wipR fby oy
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(x) Need to ensure convening of meetings of Vigilance and Monitoring
Committee at regular intervals in Murshidabad district, West Bengal.
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Vigilance and
Monitoring Committee is supposed to have been constituted to supervise the
development works in the districts for which funds are allotted from the Central
Government for various programmes including welfare. Elected members are
supposed to be entitled to take part in the discussion of Vigilance and Monitoring
Committee meeting in each and every district. It is interesting to note that since
2012 there has been no Vigilance and Monitoring Committee meeting in
Murshidabad district in West Bengal. As a result of which I cannot participate in
the development activities and contribute anything by way of suggestion and
apprising myself of anything happening in my constituency and the district at
large. Ministry of Rural Development is requested to take effective measures to
ensure convening of the meeting at regular intervals so that peoples

representatives are not deprived of their legitimate rights.
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(xi) Need to ensure safety and security of students on University Campus

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Mr. Najeeb
Ahmed, a student of Jawaharlal Nehru University has been missing since 15th
October after allegedly being subjected to vicious attacks and death threats by
members of a rival student organisation.

It has been a month since his disappearance and the police have failed to
trace him. The University administration has failed to conduct a proper inquiry
and failed to punish the culprits. The eye-witnesses who mustered the courage to
complain against the accused have been openly threatened and intimidated.

The University, hitherto celebrated for upholding the freedom of speech
and expression, now confronts a communal wave. Eye-witnesses have reported
that derogatory comments, referring to his Muslim identity, were used to threaten
the student. This has created a sense of insecurity among students at the
University. Educational institutes are secular and should remain so.

I urge this Government to immediately, redouble its efforts to find Mr.
Najeeb. I also urge the Government to take steps to guarantee the safety and
security of students on campus, to reaffirm their freedom of speech and
expression, freedom to protest and to collectively restore the ideals of our

Constitution in public spaces.
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(xii) Need to increase the frequency of local trains from Kancheepuram
to Thirumalapur via Chennai Beach.
SHRIMATI K. MARAGATHAM (KANCHEEPURAM): Railway is the most
important mode of public transport in India, which also helps the Indian Economy.

Kancheepuram Railway Station, which is a part of Chennai Railway
Division of Southern Railway Zone, is very close to the local bus stand and the
Chennai Airport is at a distance of 72 km. Kancheepuram Railway Station is one
of the major routes for local & suburban traffic, as it connects Chennai Beach -
Tirumalpur-Sriperumbudur, an important Industrial Hub. Common man is mainly
dependant on this.

EMU connectivity to Chennai Beach - Tirumalpur - Central -
Sriperumbudur is very poor. Only 9 Local trains are operated daily, starting from
05:40 am to 08: 20 pm; in which five are operated upto Thirumalpur and four upto
Chennai Beach. The duration between every EMU is around 1 to 2 hours. This
causes heavy inconvenience to the passengers. They have to travel from
Kancheepuram to Chengalpat and from Chengalpat to Tambaram and then
proceed for their journey.

In this regard, I draw the attention of the Hon'ble Railway Minister, through
to look into this issue and instruct the concerned authorities for increasing the
frequency of local EMU from Kancheepuram - Chennai Beach - Thirumalpur
from 9 to 15 services atleast and the duration between every train be reduced to
atleast 30 minutes. This will go a long way in the larger interest of the people of

my Constituency.
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(xiii) Need to provide funds for renovation of Grand Anicut
Canal Project in Tamil Nadu.
SHRI K. PARASURAMAN (THANJAVUR): 1 wish to state that the
groundwater is the only major source of water for agriculture in Tamil Nadu,
however, at present, there is continuous depletion of ground water. To combat this
situation, Tamil Nadu Chief Minister had taken wvarious efforts including
renovation of historical Grand Anicut Canal Project system. The first Phase of this
project largely falls in my constituency, which comprises of Extension,
Renovation and Moderation of main canal system which runs over 148.654 Kms,
covering tributaries and water reservoirs etc., and this mainly irrigates Thanjavur,
Thiruchirapalli and Pudukkottai Districts. It was also approved by the Technical
Advisory Committee of Central Water Commission, Government of India on
06.10.2016. Therefore, I request the Central government to sanction necessary
funds to the tune of Rs. 2298.75 crore for age old project immediately for the
farmers of Tamil Nadu, so that the rain water during monsoon will be harvested
besides recharging the ground water level in Cauvery Delta Area which irrigates

more than 50% of agricultural area in Tamil Nadu.
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(xiv) Need to set up a Sugarcane Research Institute at Babanpur
in Aska, Odisha.

SHRI LADU KISHORE SWAIN (ASKA): I would like to draw the attention of
the Government regarding the status of the only sugarcane industry at Aska in
Ganjam district of Odisha which has been catering to the needs of thousands of
sugarcane farmers. The Aska Sugarcane Co-operative Society has been extending
support to the sugarcane growers for the past couple of decades. However, over
the years, it has been seen that the productivity of sugarcane has gone down due to
various reasons including lack of research support to these farmers to cope with
the new technology and innovation. Therefore, making available latest technology
and imparting new knowledge would help to revive the said industry.

Hence, a Sugarcane Research Institute at Babanpur (Near Aska Sugar
Factory), where the State Government is having the required land for this purpose
may be set up. this will not only save the lives and livelihood of thousands of

sugarcane farmers but also contribute to the state and national exchequer.
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(xv) Delay in construction of Pakyong Airport in Sikkim.

SHRI PREM DAS RAI (SIKKIM): The attention of the Government may be
drawn towards the inordinate delay in construction of the Greenfield Pakyong
Airport. Sikkim is a land locked mountainous state. With no access to a railway
line and poor condition of NH 10 due to frequent landslides, there is an urgent
need for completing the Pakyong Airport which has been underway since 2008.

The cost of the project has increased from approximately Rs. 300 crore to
Rs. 600 crore due to time and cost overrun. The airport is being built by the
Airports Authority of India. The Airport in Sikkim will not only provide an
alternative and faster means of connectivity to Sikkim but also promote tourism
leading to greater economic benefits to Sikkim and its people.

My demand is that the Government of India should immediately take steps

to alleviate this situation and complete it within 2017 with no more time overrun.



24.11.2016 40

HON. SPEAKER: The House stands adjourned to meet again tomorrow, the 25"
November, 2016 at 11 a.m.

12.06 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Friday, November 25, 2016/ Agrahayana 4, 1938 (Saka).
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